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DATE : 26.06.2025



BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE,
CHENNAI

Original Application No. 23 of 2024 (SZ)

Tribunal on its own motion SUO MOTU based

On the News item in The Indian Express

Dt.03.11.2023 titled “Tamilnadu Activities Allege drinking

water supplied from Madambakkam lake

inTambaram contaminated with sewage,

civic body disagrees”
…..Applicant

Versus.

(1) Tamil Nadu Pollution Control Board (TNPCB)

Through Its Member Secretary,

76, Mount Salai, Guindy,

Chennai- 600 032

Phone: 044-22353134

E-mail: grievance@tnpcb.gov.in

(2) Tambaram City Municipal Corporation,

Through Its Commissioner,

28,MuthurangaMudali Street,
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Tambaram West, Chennai – 600 045

Phone Number: 28525501

E-mail: twadho@gmail.com

(3) Central Pollution Control Board,

Rep. by its Regional Director,

Regional Directorate Chennai,

77-A, Padi, Ambattur Industrial Estate,

Chennai-600058. E-mail: vlaxmi.cpcb@nic.in

(4) The District Collector,

Chengalpattu District,

Collector Office, GST Road,

Chengalpattu-603.001.

Phone: 044-27427412

E-mail: collr-cpt@nic.in

(5) Engineer in Chief (Water ResourcesOrganisation)

And Chief Engineer (General),

Public Works Department,

Chepauk, Chennai- 600 005.

Phone: 044-28410402
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E-mail: eicwrdtn@gmail.com

(6)Tamil Nadu Water and Drainage Board (TWAD),

Through its Managing Director,

TWAD Board, 31, KamarajarSalai,

Chepauk, Chennai-600 005.

Phone Number: 28525501

E-mail: twadho@gmail.com

(7) Chennai Metropolitan Development Authority

Through its Member Secretary,

Thalamuthu-NatarajanMaaligai,

No.1, Gandhi Irwin Road,

Egmore,Chennai – 600 008.

(8) K. Sivanandam s/o N.K.K. Krishna Sami

M/S Ocean Lake View Kumarasamy Garden

….Respondents

TRANSLATION OF THE SUBMISSION OF

MR. K. SIVANANDHAM S/o. MR. N.K.K. KRISHNASAMY

“I am residing at the above-mentioned address with my family. My
father, Mr. N. K. K. Krishnasamy, purchased 14.48 acres of land comprising the
following survey numbers in Madambakkam Village, Tambaram Taluk,
Chengalpattu District in the Survey Nos. 768, 769/1, 723/1A, 723/2A, and
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723/3A from Mr. P. S. Viswanathan Iyer on 15.07.1960 through the Pallavaram
Registrar's Office Document Nos. 2032/1960 and 2033/1960. The above lands,
comprising 4.64 acres in Survey No. 768, were purchased from Mr. P. S.
Viswanathan Iyer on 14.06.1951, as per Document No. 1119 of 1951, registered
at the Pallavaram Sub-Registrar's Office, situated in Madambakkam Village,
Tambaram Taluk, Chengalpattu District. Subsequently, Mr. P. S. Viswanathan
Iyer purchased 4.93 acres of land in Survey No. 769/1, located in
Madambakkam Village, from Kesavan Naidu and Ramachandran on
14.10.1951, as per Document No. 2062 of 1951, registered at the Pallavaram
Sub-Registrar's Office. The title trace of this document reveals that a mortgage
was created on the above land in the year 1947, which was duly registered, and
the mortgage was subsequently discharged. The name of my father was updated
in the Revenue Department records in the year 1961, and the change has been in
effect since then, with the property being continuously possessed and enjoyed
by him.

Subsequently, through a family partition and settlement, the 4.64 acres of
land comprised in Survey No. 768 was allotted to me. The lands in Survey Nos.
769/1, 723/1A, 723/2A, and 723/3A, measuring a total extent of 9.84 acres,
were allotted to my brother's family. Thus, a total extent of 14.48 acres of land
has been divided between us and is duly recorded in our respective names in the
Revenue Records, and we have been in possession and enjoyment of the same.
Subsequently, the land standing in my name was converted into plots through
Chennai Metropolitan Development Authority (CMDA) Letter No. Layout
1/0064/2024 dated 27.11.2024, and the land was accordingly subdivided.
Similarly, the land belonging to the heirs of my brother was also converted into
plots through CMDA Letter No. Layout 1/0060/2024 dated 27.11.2024, and the
land was subdivided accordingly. Further, all the legal procedures required for
the approval and development of the plotted lands were duly complied with.
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Meanwhile, the Hon'ble National Green Tribunal, in suo motu proceedings,
registered O.A. No. 23/2024 to inquire into the issues of pollution of
Madambakkam Lake. In this context, lands situated near Madambakkam Lake,
including our lands falling under the relevant revision survey numbers, have
also been brought within the scope of the proceedings. Consequently, I filed a
petition seeking to implead myself as the eighth respondent in the case, and I
have since been added as the eighth respondent accordingly. During the trial of
the case, I came to know that the lands comprising Survey Nos. 768, 769/1,
723/1A, 723/2A, 723/3A, and the land in Survey No. 723, to an extent of 410
acres, have been classified as a protected forest area as per the RSR (1911)
Register.

In this regard, upon document collection, I collected some documents, I
found, in the Annual Report of the Board of Revenue published in the year
1939, covering the period from 1911 to 1936, that as per the Revenue Standing
Order (RSO), particularly in pages 241-243 and 292-293, certain lands in the
Chengalpattu District of the then Madras Presidency had been allotted to the
public for agricultural purposes. It was also noted that the land measuring 410
acres in Survey No. 723, situated in Madambakkam Village, which had initially
been classified as 'Madambakkam Reserve Forest' in the 'A' Register, was
subdivided into several sub-divisions between 1927 and 1936 and subsequently
handed over to the public for agricultural use. Further, in response to the
petition submitted by me to the District Forest Department, the District Forest
Officer has confirmed that the lands measuring 14.48 acres, comprising Survey
Nos. 768, 769/1, 723/1A, 723/2A, and 723/3A, situated in Madambakkam
Village, Tambaram Taluk, Chengalpattu District, are not classified as forest
lands and that these survey numbers are not under the control or jurisdiction of
the Forest Department.
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Additionally, I have verified the list of wetlands located in Kanchipuram
District (which now includes the present-day Chengalpattu District) as
published on the official website of the Ministry of Environment, Forest and
Climate Change, Government of India. I wish to respectfully inform you that
Madambakkam Lake is not included in the said list of wetlands.

Accordingly, I hereby declare that the land measuring 14.48 acres,
comprising Survey Nos. 768, 769/1, 723/1A, 723/2A, and 723/3A, belonging to
us, are our patta land. This is clearly established from the documents in our
possession, which I am now submitting for your kind consideration. All the
information provided above is true and correct. If any of the information
furnished by me is found to be false, I hereby undertake to abide by all the
directions and decisions of the Government in this regard.”
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